32  Disapproval of Press
MR. CHAIRMAN: The hon. Minister.

SHRI PRANAB KUMAR MUKHER-
JEE : I beg to move* :

“That the Bill to authorise payment
and appropriation of certain fur-
ther sums fiom and out of the
Consalidated Fund of India for the
services of the financial ycar 1974-
75, be tahen into consideration.”

MR. CHAIRMAN: The question is:

“That the Bill to authorise payment
and appropriation of certain fur-
ther sums trom and out of the
Consalidated Fund of India for the
services of the financial year 1974-
75, be taken into consideration.”

The motion was adopted.

MR, CHAIRMAN: The question is:

“That Clauses 2 and 3., the Schedule,
Clause 1. the Fnacting Formula
and the Title stand part of the
Bill.”

The motion was adopted.

Clauses 2 and 3, the Schedule,
Clause 1, the Enacting Formula
and the Title were added to
the Bill.

SHRI PRANAB KUMAR MUKHER-
JCE: 1 beg to move:
i "'l_ntro:!uccd/Movcd with the recommen-
dation of the President.
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“That the Bill be pased."

MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The mation was adopted.

STATUTORY RESOLUTION RE DIS
APPROVAL OFF THE PRESS COUNCIL
(SFCOND AMENDMI NT) ORDINANCE,
1974.

MR. CHAIRMAN : We take up Statu-
tory Resolution Disapproving Press Council
(Second Amendment} Ordinance, 1974,

Dr. Laxminarain Pandeya.
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MR CHAIRMAN : You will continue

your speech next time. The House stands
adjourned to meet at 11 A. M. tomorrow.

18 hrs.
The Lok Sabha then adjourned oll

Eleven of the clack on Friday, 21st March,
1975 /Phalguna 30, 1896 (Saka).
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